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Heard Shri S.C.Sarnantray, learned 

counsel f°r the oetitiorlers, Shri G.Rayatsingh, 

learned counsel for iritervenors and Shri Ashok 

ohanty1 learned senior counsel appearing for 

the respondents (Railways) . 4th the consent of 

learned counsels for the parties1 the matter 

is taken up for hearing and Linal d1s,-.)­1',f-_,J_L.  

It is not necessary go into too oariy 

facts of this case for disposing of this O.. 

it is only necessary to note that Direct Reer. 

Diesel Driving Assistants recruited through th 

Railway Recruitment Board had earlier approacL 

the Tribunal in Original Aplicati0n No.398/9 

jhich was partly allowed in order dated 

7.11.2000 	herein _ it was directed that the 

Dirbt Recruits and the Lromotees should he 

sent for training not on the basis of their 

seniority1 but on the basis of their eligioiiit 

taking into account differing service 

experience requirement for Direct Pecruits 

and the Promotees. The present U.A. has been 

filed on the ground that notwithstanding the 

above direction of the Tribunal the deoartoenta 
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authorities are sending D.D.As for traini4g 

in order of their seniority. At the instance, 

(A 
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of learned counsel for the petitioners stay 
A. 

Order was given indicating that D.iJ.As should 

be sent for training Only with the leave of 
it ao[ears 

the Tribunal. At presentLfrom the suijrnissions 

F' 

of the learned counsels f or the parties that 

because of this stay order no D.D.A. has been 

sent for training. It is also the admitted 

by both sides that at present there are adequate 

number of seats 	v-ac-t for DDAs to unaergo 
i' 

training. In consideration of this, we dis)ose 

of this O.A. with direction to departmental 

authorities that depending upon the number of 

(j It 
seats 	in S.T.C., Kharagur, all the 

DDAs be sent for training and while sending teem 

for training such deputation should be done' 

strictly in accordance with the order dated 

7.11.2000 passed by the Tribunal in 0.A.398/99. 

e make it clear that besides the above 

direct ion we exp ress no oo in ion on the conf lict ing 

of the oarties raised in this O.A. 
be 	 jkt/i.\fr)  

There ahall, hOwever,LnOder as to costs. 
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